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THE APPROPRIATION BILL, 1991

THE DEPUTY MINISTER
MINISTRY  OF  FINANCE
DIGVIJAY SINGH): Madam, | beg to move:

That the Bill to...
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SHRI DIGVIJAY SINGH: Madam, | beg
move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1990-
91, as pased by the Lok Sabha, be taken
into consideration. "
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The question was put and the motion was
adopted.

THE DEPUTY CHAIRMAN: We shall
now take up Clause-by-Clause consideration
of the Bill.

Clauses 2 & 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill

SHRI DIGVIJAY SINGH: Madam, | beg
to move:

That the Bill be returned.

The question was put and the motion was
adopted.

I. THE JAMMUAND KASHMIR
APPROPRIATION BILL, 1991
AND

H. THE JAMMU AND KASHMHt
CRIMINAL LAW AMENDMENT
(AMENDMENT) BDLL, 1991

THE DEPUTY MINISTER IN THE
MINISTRY  OF  FINANCE (SHRI
DIGVIJAY SINGH): Madam, | beg to move:

That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the
State of Jammu & Kashmir for the
services of the financil year 1990-91, as
passed by the Lok Sabha, be taken into
consideration.

Madam, this Bill arises out of a sum of Rs.
128. 53 crores voted by the Lok Sabha on
10th January, 1991, and Rs. 0. 19 crores
charged on the Consolidated Fund of the
State of Jammu and Kashmir. These amounts
have been shown to cover the additional
requirements in the current financial year.
Full details of the provisions are available in
the Supplementary Demands circulated to the
Members on the 28th December, 1990.

Madam, | commend the Bill for the
consideration of the House.



